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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 
SOUTHERN ZONE; CHENNAI 

ORIGINAL APPLICATION NO. 189 of 2023 (SZ) 

IN THE MATTER OF 

Kalapet Tsunami Kudieruppu Makkal Nala Sangam 
P2-365, Tsunami Quarters 
Periyakalapet 
Puducherry - 605 014. 

Represented by Mr. A. Kumar, Organiser & -- Petitioner 

COMPLIANCE REPORT FILED BY THE MEMBER SECRETARY, 
PUDUCHERRY POLLUTION CONTROL COMMITTEE 

IN COMPLIANCE WITH THE ORDER OF HON’BLE NGT (SZ) 
DATED 22.01.2025 IN OA. NO. 189 of 2023 (SZ) 

The Hon’ble National Green Tribunal (SZ) vide order dated 22.01.2025, in O.A. No. 189 
0f 2023 (SZ) had issued the following directions : 

i The 3" Respondent is granted three months to remove all the remaining structures p g 2 
submerged in the seabed. 

Compliance : The Puducherry Pollution Control Committee had issued a direction 
to the 3 Respondent vide No. 189/PPCC/DIR/OMK/PDY/IE/2025/211 dated 
17.03.2025, to comply with the order of the Hon’ble NGT (SZ) / if complied 
already, to furnish the compliance report. The copy is placed in Annexure I. 

(ii)  The PPCC is directed to examine the Applicant’s claim for compensation of 
Rs. 10 Lakhs and pass appropriate orders in accordance with law, within a period 
of three months. 

| o led 
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Compliance : 

(a) 

(b) 

(¢ 

Since, the issue of fishing net damages due to the remanence of undersea 

pipelines is related to the livelihood of local fishermen. the PPCC had 

requested the Department of Fisheries and Fishermen Welfare, Puducherry 

vide Letter No. 189/PPCC/DIR/OMK/PDY/IE/2025/252 and 189/PPCC/ 

DIR/OMK/PDY/JE/2025/425  dated  24.03.2025  and  14.05.2025. 

respectively. to assess the claim of the petitioner and views on the same 

may be furnished, at the carliest for further passing orders. The copy is 

placed in Annexure I1. 

The Department of Fisheries and Fishermen Welfare. vide Letter No. 

4678/FY/DDF(W)/NGT/SOLARA/NET/2025-26 dated 30.06.2025 has 

furnished assessment of the claims. The copy is placed in Annexure I11. 

Summary of the Claims and Assessments : 

| Amount of Loss / 
Particulars | Compensation claimed / 

Assessed (in Rs.) 

1 Compensation claimed by the Petitioner before the Rs. 10,00,000/- 
Hon’ble NGT. at this instant Application 

2 | Compensation ~statement submitted by the Rs. 3.50.000/- | | 
Petitioner to PPCC . | 

| |3 Compensation claimed by the fishermen to the 
Fisheries Department 

Rs. 4,25,000/- 

4 Loss / Damages assessed and reported by the Rs. 1,10,000/- 
Fisheries Department 

(d) 

Page No. :3 
Corrections: 

In view of the above, the District Collector, Puducherry, who is the 2 

Respondent, in exercise of the powers authorized to him, is requested to 

issue appropriate orders, in exercise of the powers authorized to him, to the 

unit for fulfilment of the claim of the Petitioner, as assessed by the 
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Department of Fisheries and Fishermen Welfare, Puducherry. The copy is 

placed in Annexure 1V. 

N L"‘L 
Date :14.07.2025 (Dr. N. Ramesh) 
Place : Pondicherry Member Sceretary 

PEC 
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MBER SECRETAZ 

P:gLCMERRVPOLLUHON E ONTROL COMMITTE 
= PUDUCHERRY 
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ANNEXURE -T 

{57 

REGISTERED POST WITH A/D 

GOVERNMENT OF PUDUCHERRY 
DEPARTMENT OF SCIENCE, TECHNOLOGY AND ENVIRONMENT 

PUDUCHERRY POLLUTION CONTROL COMMITTEE 
3 Floor, Puducherry Housing Board Building Complex, Anna Nagar, 

Puducherry - 605 005. 
s 

Telephone : +91 413 220 1256 
Telefax  : +91 413 220 3494 

No. 189/PPCC/DIR/OMK/PDY/JE/2025/ 7 1} Puducherry, the 477 MAR 2025 

DIRECTION ISSUED FOR COMPLIANCE OF THE ORDER OF THE HON'BLE 
NATIONAL GREEN TRIBUNAL IN THE MATTER OF O.A. No. 189/2003 (SZ) 

WHEREAS, you are operating a Large Scale / Red Category (17 Categories - Bulk 
Drug Manufacturing unit), in the name and style of M/s. Solara Active Pharma Sciences 
Ltd., located and operating at Periyakalapet, Puducherry, manufacturing Pharmaceutical 
APIs-401 TPM. 

AND WHEREAS, you are aware that, 0.A. No. 189/2003 was filed by the Kalapet 
Tsunami Kudicruppu Makkal Nala Sangam, Periyakalapet, Puducherry, before the NGT (SZ), 
against you, alleging that, the remanence of the undersea pipelines laid by you, for marine 
discharge of treated effluent, which was not removed completely, is damaging the fishing nets 
of the local fishermen and thereby secking compensation from you. the same was heard on 
22.01.2025 and order was issued as “(i) The 3 Respondent is granted three months to remove 
all remaining structures submerged in the seabed.” 

THEREFORE, you are hereby directed under the provisions of the Section 33 A of 
the Water (Prevention and Control of Pollution) Act, 1974, read with rule 34 of the Water 
(Prevention and control of Pollution) Rules, 1975, to comply with the order of the Hon’ble 
NGT (SZ) / if complied already, to furnish the compliance report to this Authority within 7 
days from the date of receipt of this direction, failing which necessary action as deemed fit, 
shall be initiated against your unit. 

For and on behalf of PPCC, 
RE 

(Dr. N. RAMESH) 
MEMBER SECRETARY ’ 

To, o(c@'fla,\‘fl"" 
MJs. Solara Active Pharma Sciences Ltd., R.S. No. 33 & 34, Mathur Road, Periyakalapet, 
Puducherry - 605 014. 

Copyto: 

Standing Guard File. 

g. 

DESPATCHE@F



ANNEXORE-D 

e 
REGISTERED POST WITH A/D 

1 
GOVERNMENT OF PUDUCHERRY 

DEPARTMENT OF SCIENCE, TECHINOLOGY AND ENVIRONMENT 
PUDUCHERRY POLLUTION CONTROL COMMITTEE 

37 Floor, Puducherry Housing Board Building Complex, Anna Nagar, 
Puducherry - 605 005. 

Wk 

Telephone : +91 413 220 1256 
Telefax  : +91 413 220 3494 

No. 189/PPCC/DIR/OMK/PDY/JE/2025/2 S Puducherry, the *Q 4 MAR 2025 
To, 

The Director, 

Department of Fisherics and Family Welfare, 
Fishing Harbour Complex, Thengaithittu, Mudaliarpet Post 
Puducherry-605 004. 

Sir, 

Sub: O.A.No. 189/2023 (SZ) before the Hon’ble NGT Order — Furnish views 
on the Applicant’s claim of compensation — reg. 

Ref: O.A. No. 189/2023 (SZ) before the Hon’ble NGT Order dated 
22.01.2025 

EEY 

With reference to the subject mentioned above, an O.A. No. 189/2003 was filed by the 

Kalapet Tsunami Kudieruppu Makkal Nala Sangam, Periyakalapet, Puducherry, before the 

NGT (SZ), against M/s. Solara Active Pharma Sciences Ltd., Kalapet, Puducherry, alleging 

that, the remanence of the undersea pipelines laid by the ufiit, for marine discharge of treated 

effluent, which was not removed completely, is damaging the fishing nets of the local 

fishermen and thereby seeking compensation of Rs. 10 Lakhs from the unit. The same was 

heard on 22.01.2025 and order was issued as “(ii) The PPCC is directed to examine the 

Applicant’s claim for compensation of Rs. 10 Lakhs and pass appropriate orders in accordance 

with law, within a period of three months. " The copy of the Order is enclosed for kind perusal. 

Since, the issue of fishing net damages due to the remanence of undersea pipelines is 

related 1o the livelihood of local fishermen, it is requested that, the claim of the petitioner may 

be assessed and views on the same may be furnished, at the earliest for further passing orders. 

Yours sincerely, 

ol 
(Dr. N. RAMESH) 

\/ MEMBER SECRETARY 
Enclosure : As above, 0\0“;0\ 

Copyto: \’ 
~ Standing Guard File.
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REGISTERED POST WITIH A/D 

GOVERNMENT OF PUDUCHERRY 
DEPARTMENT OF SCIENCE, TECHNOLOGY AND ENVIRONMENT 

PUDUCHERRY POLLUTION CONTROL COMMITTEE 
37 Floor, Puducherry Housing Board Building Complex, Anna-Nagar, 

Puducherry — 605 005. 
Ik 

Telephone : +91 413 220 1256 

Telefax  :+91 413 220 3494 

No. 189/PPCC/DIR/OMK/PDY/IE025 42y Puducherry, the (] 4 MAY 2025 

To. 
The Director, 
Department of Fisheries and Fishermen Welfare, 

Fishing Harbour Complex, Thengaithittu, Mudaliarpet Post 
Puducherry-605 004. 

Sir, 

Sub: O.A.No. 189/2023 (SZ) before the Hon’ble NGT Order - Furnish views 
on the Applicant’s claim of compensation — reg. 

Ref: (1) 0O.A. No. 189/2023 (SZ) before the Hon’ble NGT Order dated 
22.01.2025. 

2 PPCC- Letter 189/PPCC/DIR/OMK/PDY/JE/2025/252 dated 
24.03.2025. 

(3)  Fisheries — Letter No. 1602/DF/Mech/NGT Order/2025-26/503 
dated 30.04.2025. Y] 

kx 

With reference to the subject mentioned above, as requested vide reference (3) cited 

above, the Letter received from the petitioner dated 21.03.2025, enclosing the account of 

fishing net damages of the fishermen, due to the remnants of the pipelines of M/s. Solara Active 

Pharma Sciences Ltd., Kalapet, is enclosed for your perusal. 

It is requested that, the claim of the petitioner may be assessed and views on the same 

may be furnished, at the earliest for further passing orders, in the Matter of O.A. No. 189/2023 

(SZ) before the Hon’ble NGT Order dated 22.01.2025. 

Yours sincerely, 

pe 
AP (Dr.N. RAMESH) 
MEMBER SECRETARY 

\/Enclasun: : As above. g . oL 

Copyto: 
Standing Guard File. 
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ANNEXURE. 11 

— 

INT OF PUDUCHERRY 
) FISHERIES & FISHERMEN WELFARE 

O/o DY. DIRECTOR OF FISHERIES & FISHERMEN WELFARE (WELFARE) 
NO.4, DUMAS STREET, PUDUCHERRY-1. Ph.N0.2227289 

No 2678 FY/DDF(W)NGT/SOLARANET/2025-26 Date: 20.06 2025 

To 

I'he Member Sccretary, . /l z Y ,1 
Puducherry Pollution Control Commiltee, 

30-6-2.5 Dept. of Science, Technology and Environment, 

3" Floor, Puducherry Housing Board Building Complex, Anna Nagar, 

Puducherry-605 003, 
e 

on CONTRL, 20 X 

Fisheries-Welfare-Hon'ble NGT Order-M/s Solara 
pipelines from M/s Solara Active Pharma Sciences 
Ltd., Kalapet-Damages to Nets-Assessment on 
Jishermen claims-Reg. 
L 

Ref: Your Lr. No. 189'PPCC/DIR/OME/ PDY/JE/2025/424, 
dt14.05.2025 

xx 
J 

With reference to the above, the loss assessment report of this Department pertaining 
to the fishermen petitions claiming relief for nets damaged by the pipeline of M/s Solara 
Active Pharma Sciences [ud., Kalapet and as called for vide your letter cited in the above 

reference is furnished herewith. 

Yours faithfully, 

I 
L& Pl 

< 
(A. MOHAMAD ISMAIL) 
DIRECTOR OF FISHERIES



o= 

To 

The Deputy Director of Fishenes (Wel) R: = &3 

Department of Fisheries and Fishermen Welfare ) ot in [ . 

Puducherry. 
[ ¢ 
“ - 

REPORT 

| <« | am to inform that before my assumption as FOT itis learnt that the pipe lines 

i . :'H‘ild by a private factory (then called M/s Shashun Solera Active Pharma Ltd, 

) ) Kalapet) in the northern side of Periakalapet sea shore was removed by the 

l \ company on par with court order 

! In this regard, it is known that the effluent pipe line protrusion / edge in the 

dea was not removed as it was submerged and covered by heavy rocky stones 

The existence of pipeline edge remnants was confirmed by the SCUBA divers 

engaged for said purpose on 19.3.2024 in the spot (Lat.12.03 Long 79.87) in the 

presence of officers from pollution control board and me (FOT) 

Further, 1t is submitted that the fishermen of Periakalapet fishing in the 

northern side of Periakalapet where the edge of old effluent pipeline existing are find 

difficulties while fishing and the fishing nets arc tangled with and damaged 

frequently Many of the fishermen are told and narrated the incident of damaging 

nets. Apart from that, the petitions seeking compensation received only from  the 

following four ( 4 ) fishermen for damaged fishing net s by the remnants of pipe line 

in sea of Periakalapet. The petitions from others is awaited In this regard it is 

reveals that the others fishermen representations may kept with PPCC 

1.Paneer selvam S/o Ramachandiran ) 

No 16,Vanoli Mandrum Street, 

Periakalapet. 

2.PaneerselvamS/o Ramanujam 

No 111,Anandhan Street, 

Periakalapet 

3.Murugan S/o Kuppurasu 

M No.22,Vanoli Mandrum Street, 

¥ Periakalapet. 

4.Anandan 

. Slo Azhagesan 

> 25,Ananthan street 
Periakalapet 

v On field enquiry, It is ascertained that the incident of damages of fishing nets 

« was really occurred. Therefore, the loss assessment is carried out on par PFWDRS 

“ 7GB and detailed in the annexure enclosed herewith. Hence, the individuals 

denoted in the list are eligible and recommended to avail the compensation for 

fishing net damage. 

Submitted please. 

£nd lose essessment statsment 
AT BT e 

(A.BALAMURALI) 
FOT-TL-Periakalapet 
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ANN EXRE -\S/ 

GOVERNMENT OF PUDUCHERRY 
DEPARTMENT OF SCIENCE, TECHNOLOGY AND ENVIRONMENT 

PUDUCHERRY POLLUTION CONTROL COMMITTEE 

37 Floor, Puducherry Housing Board Building Complex, Anna Nagar, 

Puducherry - 605 005. 
Rk 

Telephone : +91 413 220 1256 

Telefax 1 +91413 220 3494 

No. 189/PPCC/DCR/OMK/PDY/IE2025/606 Puducherry, the fl fi JUL 2025 

To, 
The District Collector, 
New Revenue Complex, 
Vazhudavoor Road, 
Pettaiyanchathiram, 
Puducherry - 605 009. 

Sir, 

Sub: 0.A. No. 189/2023 (SZ) before the Hon'ble NGT Order — Passing 

appropriate orders for compensation to the petitioner by the unit — 

requested. 

Ref: (1) 0.A. No. 189/2023 (SZ) before the Hon’ble NGT Order dated 

22.01.2025. 

2 Claim submitted by the Petitioner vide Letter No. NIL dated 

21.03.2025. = 

3) PPCC - Letter No. 189/PPCC/DIR/OMK/PDY/JE/2025/252 & 
424 dated 24.03.2025 and 14.05.2025, respectively, for 
assessment of claim of the petitioner. 

“) Director of Fisheries, Puducherry - Letter No. 4678/FY/ 

DDF(W)/NGT/SOLARA/NET/2025-26 dated 30.06.2025. 

ok 

With reference to the subject mentioned above, it is submitted that, an Q.A. No. 

18972023 was filed by the Kalapet Tsunami Kudieruppu Makkal Nala Sangam, Periyakalapet, 

Puducherry, before the Hon'ble NGT (SZ), against M/s. Solara Active Pharma Sciences Ltd., 

Kalzpet, Puducherry, alleging that, the remanence of the undersea pipelines laid by the unit, 

for marine discharge of treated efTluent, which was not removed completely, is damaging the 

fishing nets of the local fishermen and thereby sceking compensation of Rs. 10 Lakhs from the 

unit, 

The same was heard by the Hon'’ble NGT (SZ) and an order vide reference (1) cited 

above was issued as “(ii) The PPCC is directed to examine the Applicant’s claim for 

10



-02- 
Requisition Letter District Collector, Puducherty 

compensation of Rs. 10 Lakhs and pass appropriate orders in accordance with law, within a 

period of three months. ” The copy of the Order is enclosed for kind perusal. 

Subsequently, since, the issue of fishing net damages duc to the remanence of undersea 

pipelines is related to the livelihood of local fishermen, the Department of Fisheries and 

Fishermen Welfare was requested to assess the claim of the petitioner and to furnish views on 

the same, for further passing orders, vide reference (3) cited above. 

The Director of Fisheries, vide Letter reference (4) cited above, has furnished the 

assessment of the claims which is enclosed for kind perusal. 

It is therefore requested to issuc appropriate orders to the unit for fulfilment of the claim 

of the Petitioner, as assessed by the Department of Fisheries and Fishermen Welfare, 

Puducherry. 

Yours sincerely, 

o ladr 
2% (Dr. N. RAMESH) 
MEMBER SECRETARY 

Enclosure : As above. 
O‘C ‘IK 

Copy to: A\ 

Standing Guard File. 

Voo 
U.&\‘EB 

\\\o‘\"s 

DESPATCHED 
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Page No 12 Translated Version (Clean copy) 

(LETTER HEAD OF KSK MAKKAL NALA SANGAM) 

KSK MAKKAL NALA SANGAM 

P2-365, Tsunami Quarters, Periyakalapet, Puducherry – 14 

Reg. No. 01/2013 Ph: 0413 – 2917334 

President: Mr. A. Surya – 94430 54676      Date: 21.03.2025 

Legal Advisor: Mr. M. Antony Rajakumar, B.A., B.L. – 98942 46986 

Vice President: 

Mr. A. Anbar – 98943 37334 

Joint Secretary: 

Mr. S. Karthik – 94889 62739 

Treasurer: 

Mr. R. Uthirapathy – 98426 52913 

Executive Members: 

Mr. M. Venkatesan – 96009 50009 

Mr. R. Prakash – 96779 77424 

Members: 

Mr. P. Ranjith – 96002 06360 

Mr. S. Jegadeesan – 97869 44229 

Advisory Board: 

Mr. M. Nagarathinam 

Mr. K. Karunanidhi 

Mr. K. Jayakumar 

Mr. S. Vasanthakumar 

Mr. R. Manivannan 

Mr. K. Muthukumaravel 

Mr. A. S. Surendran 

Mr. S. Mahalingam 

 

To. 

Mr. Member Secretary, Pollution Control Board, Puducherry. 

Subject: Requesting action to be taken to remove sewage pipes in the sea and provide 

compensation to fishermen whose nets were damaged by the removal of the pipes as per the 

order of the National Green Tribunal, 



 

Dear Sir, 

The Puducherry Kalapattu Tsunami Housing Society filed a case in the National Green 

Tribunal (SZ) on behalf of the of the fisherman who have incurred loss, as the company's 

sewage pipes in Chennai, damaged the fisherman nets. On January 22, the tribunal issued an 

order to remove the sewage pipes in the sea within two months and pay the appropriate 

compensation to the fishermen before the April 7. 

...2/- 

 

Email: kumarorganizer1977@gmail.com 
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(LETTER HEAD OF KSK MAKKAL NALA SANGAM) 

21.03.25 

-2- 

: 41/3/25. 

 

-2- 

As no action has been taken even after a month, I would like to remind the Puducherry 

Environment Department that it must pay the appropriate compensation to those who lost 

our nets as per the tribunal's order. Action must be taken immediately to remove the 

company's sewage pipe, which is lying cut off in the sea and is a threat to the fishing industry. 

The fishermen whose nets were damaged held a consultation meeting, passed a resolution 

and submitted it to the People's Welfare Association. 

We request the Puducherry Environment Department to take action on the above resolution 

on behalf of the fishermen who lost their nets and on behalf of the People's Welfare 

Association.  

Regards 

-SD- 

PRESIDENT 

 

Thanking you 

Enclosure: Order and 

. 
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Resolution 

(16-03-2025) This evening, a consultation meeting of fishermen whose nets were damaged in 

the sewage pipe of Solara (Sasan) Pharmaceutical Company in Kalapattu, Puducherry was 

held near the Tsunami Residential Electricity Office under the Chairmanship of Fisherman 

M, Nagamuthu. The following resolution was passed in the meeting. 

 

Resolution: 1 

A resolution was passed by the meeting to express gratitude to the People's Welfare 

Association, which filed a case in the Chennai South Zone Green Tribunal on behalf of us who, 

and were affected by the loss of a net in the company's wastewater pipe, to the advocate who 

had argued and to the judges of the Hon’ble NGT, who had granted the order 

 

Resolution :2 

Action should be taken immediately to provide compensation to those who lost their nets as 

per the order of the Puducherry Environment Tribunal. A resolution was passed through the 

meeting requesting that action be taken to immediately remove the company's sewage pipe, 

which is lying cut off in the sea and posing a threat to the fishing industry. 

Resolution: 3 

A resolution was passed requesting the People's Welfare Association to take further legal 

action regarding the above action. 

Damged Net victims details 
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S.No Fisherman's name  Detail of Net 

Damaged 

Signature 

1.  Nagamuthus/o Mani Rs.1,00,000 -SD- 

9791853473 

 

2.  S Surendhiran s/o Chellappan 

 

Rs.55,000 -SD- 

9791958852 

 

3.  R.Panneerselvam s/o 

Ramachandran 

Rs. 20,000 -SD- 

7639223559 

 

4.  K.Murugan s/o KuppuRaj Rs. 20,000  

5.  S.Shankar s/o Shakthivel Rs.50,000 -SD- 

 

7708672746 

 

6.  P.Kasinathan s/o Perumal Rs. 20,000 -SD- 

9443670675 

 

 

7.  S.Viswanathan s/o Chellapan Rs. 20,000 -SD- 

9488829305 

 

8.  R.Panneerselvam s/o Ramanujam Rs. 30,000  

9.  S.Singaravelan s/o Subburayan Rs. 10,000 -SD- 

7639475031 

 

 

10. R.. Mahendran s/o Ranganathan.              Rs.25,000/-            -SD- 6381340356 

 



 

BEFORE THE HON'BLE NATIONAL 

GREEN TRIBUNAL 

SOUTHERN ZONE, CHENNAI 

 
OA No. 189 of 2023 

 

IN THE MATTER OF 

 

Kalapet Tsunami Kudieruppu Makkal 

Nala Sangam . 

…Petitioner 

 

Vs 

Puducherry Pollution Control 

Committee, 

Rep. by its Member Secretary, 

Puducherry and ors. 

 

 

 

 

 

 

COMPLIANCE REPORT 

 

 

 

 

 

 

 

Mr. Ramaswamy Meyyappan  

MS1876/2016 

Government Advocate of Puducherry 

Madras High Court Campus  

COUNSEL FOR R1 & R2 

9940188325/meram6@gmail.com 

mailto:9940188325/meram6@gmail.com
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